GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAISERVICES
LOK SABHA

UNSTARREDQUESTION NO. 4124
TO BE ANSWERED ON THE 10TH AUGUST2018/ SHRAVANA19, 1940SAKA)
Disbursement of WorkingCapital Credit

4124.DR. K. GOPAL:
Willthe Ministerof FINANCEDbe pleased to state:

(2) whetherthe Reserve Bank of India’s new draft guidelines on the disbursement of workin
capitalcreditare likelyto hit the liquidityprofileof the vulnerablecompanies,pushingup the defauls
rates;

(b) if so, the detailsthereof;

(c) whetherthe draft norms propose that banks will have the discretionto stipulate repaymentof
the loan componentin installmentsor by wayof bulletrepaymentsubject to the tenornot beingless
thanseven daysand likely withione year;and

(d) if so, the detailsthereof?
ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIVPRATAPSHUKILA)

(2) to (d): The Reserve Bank of India (RBI) has apprised that it has issued the draft guidelineson
Loan System for Deliveryof Bank Credit.RBI has stated that the draft guidelinesare in respect of
borrowershaving aggregate fund-based workingcapital limitof B150 crore and above, which wil
typicallyincludemid and large borrowers,who have better projectionsand managementof theircash
flows and are less susceptible to the vagaries of business and hence no increase in default rate is
envisaged.

RBI has furtherstated that the amountand tenorof the workingcapitaldemandloan as per the draft
guidelinesmay be fixed by banksin consultationwithborrowerssubject to tenorbeing not less than
seven days. Banks may decide to split the loan componentwithdifferent maturityperiodsas per the
need of the borrowers.Also, under the draft guidelines,banks/consortia/syndicatehave discretior
to stipulaterepaymentof the loan componentin instalmentsor by wayof a bulletrepaymentsubject
to RBI’s Income Recognitionand Asset Classificationand ProvisioningIRAC)norms.



